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(ix) The Rajasthan Foodgrains (Res-
trictwJ18 OIl Border Movement) 
Amendment Order, 1968, published 
in Notification No. G.S.R. 681 in 
Gazette of India dated tbe 1st 
Apr\!, 1968. 

Ixl The West Bengal Husking Machi-
nes (Control of Operation) 
Amendment Order, 1968, publish-
ed in NotifiC<ltion No. G.S. R. 682 
in Gazette of India dated the 1st 
April, 1968. 

(xi) O.S.R. 684 published in Gazette 
of India dated the 2nd April, 1968, 
rescinding the Delhi Coarse Grain 
(Export Control) Order, 1966. 

'xii) Tbe Orissa Rice (Movement Con-
lrol) Amendment Order, 1968, 
published in Notification No. 
G.S.R. 687 in Gazette of India 
dated the 41h April, 1968. 

(2) A copy of Notification No. G.S.R. 
689 publisbed in Gazette of India dated the 
5tt\ A'p~i1, \968, making certain amendments 
to Npti,liC<ltion No. G.S.R. 1842 dated the 
24t\l ~ember, 1964, under section 12A 
of the Esselltial Commodities Act, 1955. 
[Placed in Library. See No. LT-829/68.] 

Umon Public Service Commissilla (Exem-
ption from Consultation) (Sqppleml'Dtary) 

Regulations 

THE DEPUTY MINISTER IN THE 
MINISTRy'OF HOME AFFAIRS (SHRI K: S. RAMASWAMY): Sir, on behalf of 
Shri Vidya Cllaran Shukla, I beg to lay on 
tbe Table a copy of the Union Public Ser-
vice CoDlJ1li •• ion (Exemption from Consulta-
tion) (Supplementary) Regulations, 1968, 
publisb04 in Notification No. G.S.R. 593 in 
Gazette of India dateil the 30tll March, 
I~. ~!1ef article 320(5) of the Con~titu­
ti9D, tOf'tiler w itb ~planatQry Note. 
[PINed ill t,ibrflrY. S~e No. L!-830/68.] 
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Notifications under Coal Mines Provident 
Fud ami 1Ion1l. Sclle_ Act. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILlTA nON (SHRI S. C,· 
JAMIR): I beg to la, on the Ta1:>le :-

(1) A copy each of the following noti-
fications under section 7A of the Coal 
Mines Provident Fund and Bonus Schemes 
Act, 1948 :-

(i) The Coal Mines Bonus (AI1lCI1P-
ment) S~heme, 1968, published in 
NotifiClltion No. G.S.R. 191 ill 
Gazelle of India dated the 3rd 
February, 1968. 

. (ii) The Rajasthan Coal Mines BOllus 
(Third Amendment) Scheme, 1968, 
published in Notification No. 
G .S.~. 549 in Gazette of India 
dat~d the 23rd Marcl1, 19§8. . 

(2) A statement showing reasons for 
delay in laying the Notification mentioned 
at (i) above. [Placed in Library. See 
No. LT-832/68.] 

West Bengal Taxation LaWI (Amefi4P!ent) 
Act 
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